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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
CUTTACK BENCH 

ORDER SHEET 

Application No ... 	4 	 of 200 — 

Applicant (s) 	 Respondent 	
./ 

Advocate 	 I 	 Advocate 
for Applicant (s) .... .............. ......S...... 	 or Respondent(s) ..... .................. ....................................  
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NOTES OF THE REGISTRY 	 ORDERS OF THE TRIBUNAL 

Registrav 

Heard Mr.B.S.Triatby, Ld 	1 apperin for 

the app1Lcmnt an 

Counsel; on whom a copy of this O.A. has already 

been servd 

applicant is presently werkinq as sight House 

Atte:.mnt, HIS repeated prayer to 00 on transfer 

to Clcutt i  hvig teen turned down by the Directhoi 

(Reqienal)vlde his letter dtd.21.2.15 un1er Anne- 

we-A/5 and icaia unier nnexure-P/7 dtd.23.1 

he prefefred a representatioDa urter Mrneure-A/ 

to the E)irector Ceneralof LIht Fbuses and Licht 

3his on 4.4.5, 

y f11in th C.. under Section 19 of the \T 



Notes of the Registry 	 Orders of the Tribunal 

Act,1., the applicant has, virtually, zought for 

a direction to the Respondents (especially to the 

iirector General of Liçht }uses and Liqht Ships) 

to giv- snpathetic consideration to the prayer 

(for transfer) of the applicant. 

In the aforesaid premises while disposinq of this 

O.A. the )irectmr 3eneral(Res.,2) The hereby asked 

to give sympathetic consideration to the prayer of 

the applicarit(for transfer)as he being a lw paid 

roup-D employee and he francal1y prayed for the 

transfer to his natiVe 

The consideration may be rivn by the Director 
a 

General within a prid of 90 days frm the date of 

receipt of this order. 

With the aforesaid observatiDu and direction, 

this O.A. is stands disposd of. 

Seni copies of this order to the Respo'ndents 

along with copies of this O.A. and free copies of 

this order be handed over to the Ld .Counse 1 appearin 

for both the parties. 	 - 
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